Government of Janeny amt Koshmir
Department of Law, Justice and Partismentary AlTuirs
Civil Secretariat
Srinagar/fammu
(3 20

Subject:-Litigaion Reforins and effective menitaring of Litigation m Usfon terrilory -of
Jammviu and Kashamit-Appointment of Officer o charge{ OIC) Litigation.

GOVERNMENT ORDER NO:- 2632-JK (LD ) of 2022
DATED:- M- a8 - w22

Sanction is hereby accorded 10 the appeintment of Mr, Hashmat Ali Yatoo,
JKAS Managing Director, J&K State Handloom Development Corporation as Officer
Incharge (OIC) Litigation in case titled Jagmoban Singh & others Vs. UT of JAK &
others. bearing WP (C) N 2020/2022 including Contempt Petition, il any, pending
before Hon"ble High Conrt of J&K and Ladakhfeistral Administeative Tribunal,

The terms and conditions of appoimiment of the OIC shall be governed by the
provisions of Governmeit Ovder No.1673-H(1.D) of 2021 dated 24.03 2021,

By order of Government of Jummn and Kashmir.

Sdi-
{Achal Sethi)
Secretary to Covermend
Mo~ LAW-OIC/1S32022 Dated:- 20.05.2022
Copy to the:-
Learmed Advecate General, JRE,
Principal Secrotary to Hon'ble Licutenant Governor, Raj Bhawan,
Jobal Bevretary(J&K), Minkstry of Home Alfins, Goveonment of India,
Piiseipal Seceetary to Government, indisteies sl Commienze Dipartment
Registear General, High Court of JEK amd Laddakh, Jarmu/Srinagar,
Principal Secretary to Hon'ble Chief Justice, High Court of J&K and Ladakh,
Bireitor Litignitnn | Srinaear’ Jimmy,
Lave Officur concerned
Offieer o Charge Litigation(O1C),
10, Private Secretary to Chief Secretary for informsation of Chiel Secreiary.
11, Private Secrotary to Secretary Law.
1L Incharge Welsite.
13, Giowernmient Order file, i
14, Comcerned file. LS S
/T
(Kharsheed Abmad Bhat)
Additional Secretary (o Government
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